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SHRI JYOTIRMOY BOSU :(Dia-
mond Harbour): It would have been
better if the Minister had clarified it.
Firstly, T would like to know whether
this wron?’ reply is the result of bung-
ling in his Ministry, or it is a lapsc
on his part. He has not clarified that
this amount involves only Rs. 29.27
Iakhs, although the main amount is
about Rs, 1.7 crores, This firm, Maruti
1lcavy Vehicles Ltd., in their letter
dated 27th January 1976 had stated
that they desired to compete with their
competitors for this order, and as such
they have foregone their entire com-
mission in this transaction, The other
day I have given enough evidence;
auad I have categorically stated, taking
the whole thing on my shoulders, that
an amount of Rs. 13.16 lakhs came
1o the Central Bank of India, Bombay
on 27th June 1977 which, I reckon, is
the commission out of the purchase of
the 8 cranes for which (;‘;:YGC had
placed orders on Demag through Sanjay
(vandhi’s Maruti Heavy Vehicles Ltd. I
would like the Minister to clacify this:
on the onec hand they accepted the
statement that they will not have any
commission at all; on thc other, we
sce that an amount of about Rs. 14
lakhs is coming on 27th June 1977
which, I cxpect, is the commission on
the Demag purchasc from Germany.
Let the Minister clarify it.

SHRI H. N. BAIUGUNA: I am
snyry I have no information on that part.
The writtten reply on that day, was
wrong. It is not through su;g:lcmcm
taries that this mistake occurred. When
thosc people checked up with the ONGC,
they found that the spares had not yet
been imported. (Interruptions) The rigs
have been accepted; and I do not know
what behind-the-scene transactions had
taken place.

SHRI JYOTIRMOY BOSU: Are
you going to look into the matter?

SHRI H. N. BAHUGUNA: The
matter is already inproper hands; and
it is being taken care of.

12+32 hre,

CORRECTION OF ANSWER TO
SUPPLEMENTARY ON STARRED

QUESTION _ NO. 314 DATED
4-7-7%28- OFFICERS IN MINISTRY
OF WORKS & HOUSING HAVING

OWN HOUSES AND LIVING IN
GOVBRNMENT QUARTERS

THE MINISTER OF WORKS
AND HOUSING AND _ SUPPLY
AND RBRABILITATION (SHRI
SIKANDAR BAKHT): With your
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permission, Sir, I wish to make an ad-
mission before the House and seek its
apologies.

On 4th July, 1977, in course of the
reply to a supplementary to Starred
Question No. 314, the Minister for Stecl
and Mines gave the following replies
on my behalf:

(i) “They had made some represen-
tations and the matter is under
review and Government will
come to conclusion very soon.”
In this regard I have to submit
that a decicion has already
been taken by Government to
allot Government accommoda-
tion to hcuse-owning officers,
subject to certajn terms and
conditions, which, inter-alia,
include charging of market
rent for Government acco-
mmodation occupied by such
officers, who are getting, for
their own houses, a rent of more
than Rs, 2,000/~ p.m. The market
rent is the same as penal rent,

@ii) It was also stated in reply to a
supplementary ‘‘If such an in-
stance is brought to our notice,
Government will see that not
only they vacate quarters but they
will institute other enquiries.’”
The correct position is that
house-owning officers are not
required to vacate Government
quarters.

(iii) It was further stated “But steps
are being taken to see that those
who have houses leave their
Government uarters very
soon, Till such time as they
are able to vacate, they will have
0 pay matket rent” and “Efforts
are being made to see that they
vacate”, Sir, house-owning officers
are not required to vacate Gov-
€r! on so
long as they pay prescribed rent,
The question to make them vacate
Government accommodation
arises only when they fail to
comply with the prescribed terms
and conditions,

Any inconvenience caused to the
House is very much regretted.

DR. SUSHILA NAYAR (Jhansi):
Sir, I would like to have a n.

large number of Governments ser-
vants are without houses and they are
in terrible difficulties, It was in view of
this the Government had decided
that those wio have their own houses
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should vacate Government accommo-
dation so that Government scrvants
without houses can be accommodated
in Gover dation. What
is the reason which has led the Gov-
ernment _to change that accepted
gghcy? Now these well-to-do people,
igh officers arc earning good rent on
the one hand and are living nearby their
offices 0 that they need notspend on
transportation, while the poor small
people are being put to terrible incon-
venience, living miles away from_ their
place of work. Why has the Janata
Government taken this decision?
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CORRECTION OF ANSWER TO
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27-6-77 RE. REGULARISING OF
BNA ORISED COLONIES IN
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BILITATION (SHRI ~SIKANDAR
BAKHT: With your permis icn Sir, I wish
to the House and make #n admssion bef sre
ap>l gisef r thefactualerrors menti ned
in my reglics to the ab ve question,

On 27th June, 1977, in the course of
the reply to the supplementary erising
out «f Starred  Questin No. 209
regarding the  regularisation of un-
authorised ¢ 1 nies, I had said that
these col nies are bci’ng regulariscd but
on two occasions I said thst these colonies
have been regularised, Now, itis a
more question ¢ flanguage than of facts,
Orders have been passed fur the regula-
risati m of the unguth-rised ¢l nies.
There can be no going back on this.
Only certain frrmalities have to be
gone through, Even then I want my
Statementto read as ‘are being regularised’
in place of ‘have been regularised’ where-
verit cccurs in my reply, to set the record
straight,

Also I had said that 103 colonies
which came priorto September 1962 wexe
regularised, but it is ncw reported that
actually 110 such colonies were regu-
larised. Further I had said that out of
the c¢olonies which came up between
Se‘ptem:r 1962 and January 1967, 68
colnies  had been regulasised. But
only 64 such ¢ 1>nies had been regularis-
ed. These cirrections could not be
made carlier as the discrepancies came to
notice subsequently and verification ha:
taken Scme time.

I really regret the inconvenience
caused to the House.

x3'38 hrs,
Re. QUESTION OF PRIVILEGE

SHRI VAYALAR RAVI (Chira-

inkil): I beg to move, uader rule
222, a mrtcn of breach of privilege
against the Home Minister regarding his
statement made in this House in which
he had Stated that there was think,
“vihar”, in the Government to kill the
opposition leaders.

SHRI JYOTIRMOY BOSU (Dis-
mond Harbur) : How  does it
become a matter frr :&rrwlkne metien ?
1 rise on a pint of » ¢n the submis-
sionthat heis making, (Jnterruptions).

I sm here since 1967 and we have
known it, not through one day’s ex-

Mt reped
Fatif s Momber says something which,
is not, in the opinion of another Member
correct. . . (Interruptions)



